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Demand to take immediate action to fill up the backlog vacancies for persons
with disabilities, specially the blind

SHRI TARUN VIJAY (Uttarakhand) : Sir, as per Section 33 of the Persons with
Disabilities, (Equal Opportunities, Protection of Rights and Full Participation) Act
1995, the Central Government and the State Governments are obliged to reserve not
less than three per cent posts with persons with disabilities, out of which one per cent
each is to be reserved for persons suffering from blindness, low vision persons, suffering
hearing impairment and persons suffering from locomotor disability and cerebral palsy.
However, the Central Government did not implement this after the said Act came into
force in 1996. Consequently, the National Federation of the Blind, one of the largest
blindness organisations in the country, approached the hon. High Court of Delhi by
way of a writ petition in which the hon. High Court directed the Government to fill up
the backlog vacancies in a time-bound manner through a centralised recruitment.
However, unfortunately, instead of implementing this decision, the Government filed
the SLP before the hon. Supreme Court of India, and the hon. Supreme Court has
directed the Government to fill up the backlog in a time-bound manner. The Government,
thereafter, issued an Office Memorandum bearing number 36038/2/2008-ESTT(RES)
dated 27.11.2009 through the Department of Personnel and Training declaring a Special
Recruitment Drive for clearing up the backlog by all the Departments latest by
30.3.2010. However, since then, no substantial steps have been taken except for
extending the completion of Special Recruitment Drive, which has also expired on
31.3.2012, without clearing up the backlog. I demand that the Government must take
immediate action to give justice to the disabled, specially, the blind.

Demand to maintain Financial Assistance to Spinning Sector under TUF
Scheme during the 12th Plan

SHRI SANJAY RAUT (Maharashtra) : Mr. Vice-Chairman, Sir, I am happy to
learn from PTI Report, dated 14th March, 2012, that the Government has recommended
continuation of TUF Scheme during the Twelfth Plan. In fact, the Government of
Mabharashtra has recently announced the new Textile Policy with an intention to process
maximum cotton in the backward regions of Vidarbha, Marathwada, etc. The main
programme under the new policy is applicable to the textile projects approved under
the TUF Scheme of the Government of India. As the House is aware, Maharashtra is
one of the largest producers of cotton. It is grown in the backward regions of Vidarbha,
Marathwada, etc. The House is also aware of the fact that Vidarbha region is reeling
under the agrarian crisis. Only about 20 per cent of the cotton grown in these regions
of the State is processed. To help the region fight the distress, it is important that most
of the cotton produce is processed in-situ. The first step in the textile value chain is
spinning. Till the time spinning is not done in the cotton-growing regions, down stream
process will not take place, thereby denying the area of available potential. In fact, any
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reduction in assistance or total removal of subsidy to the spinning sector under TUF
will have adverse impact on the value addition process in the State. One of the ways to
deal with agrarian distress in the cotton-growing region is to have farmer-friendly
policy, which will add more value. Therefore, [ urge upon the Government to continue
financial assistance to the spinning sector under the TUF during the Twelfth Plan.
Thank you.

Demand to set up Anti-hail Guns and Radar System to Protect the Apple Crop
in Himachal Pradesh
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now we shall take up the
Marriage Laws (Amendment) Bill, 2010.

GOVERNMENT BILL
The Marriage Laws (Amendment) Bill, 2010
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